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bers of the Commission. Thank you
very much.

Srrt M. GOVINDA REDDY: Sir,
on a point of explanation. The hon.

Minister, in the course of his reply,
interpreted me as having said yester-
day that I was advocating almost
mass university education, It is so un-
fortunate if the Ministers do not
understand us correctly, and particu-
larly when the ZEducation Minister
does not understand us correctly. Sir,
I was not making any such sugges-
tion. As the House remembers, only
when a point was made here that
there should be a restriction for
admission to universities. I said that
there is already a restrictiorwm Just as
there is a natural selection, there is
a natural selection here, and 80 per
cent. of the people in this country
cannot afford to have university edu-
cation, and therefore they are pre-
vented, because it is expensive. And
next, we have a system of examina-
tions which eliminates students, as it
is. So, in ‘addition to these restrictions,
if we mean proposing further restric-
tions, I said that that would operate
against the people who are in the
interior areas and who belong to the
unfortunate classes. That is all that
I said. T am not such an Utopian as to
think that under the existing circum-
stances we can have mass university
education. I do not know how my
friend got that idea.

Mr. DEPUTY CHAIRMAN: That is
all,

Sarr BHUPESH GUPTA: Sir, we
had raised the question of upgrading
the salaries of the West Bengal tea-
chers. I, therefore, through you
request the hon. Minister to supply to
the Members of the House some sort
of a statement giving the exact posi-
tion in regard to upgrading the sala-
ries of the West Bengal college teach-
ers. We will be very much benefit-
ed if the hon. Minister will kindly
find out the facts and let us know
through a statement either on the
floor of the House or circulated to us,
exactly where we stand with regard
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to this matter. Our information in
regard to this matter is that this is
being systematically scuttled by cer~
tain agencies in West Bengal.

Mr. DEPUTY CHAIRMAN: Yes,
the discussion is now over. We will

take up the Appropriation (No. 2)
Bill, 1958.

THE APPROPRIATION (NOQ. 2) BILL,
1958

Tue MINISTER or ECONOMIC
AFFAIRS (Surt B. Gorara Rr.nm)
Sir, I beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services
of the financial year lgﬁ-@‘, as pass-
ed by the Lok Sabha, be taken into
consideration.”

Sir, this Bill provides for the draw-
al out of the Consolidated Fund of
India moneys required to meet the
expenditure charged on that Fund and
the grants voted by the Lok Sabha.
The figures in the Bill follow the pro-
visions shown in the Budget docu-
ments and are inclusive of the sums
voted on account and provided for in -
the Appropriation (Vote on Account)
Act of 1958 for one month’s supply.

The Demands for Grants on which
this Bill is based are for gross
amounts that is total amount of
expenditure exclusive of receipts and
recoveries. Accordingly, withdrawals
from the Consolidated Fund of India
for which authority is sought through
this Bill amount in all to Rs. 7,124 57
crores, of which Rs. 1,066°28 crores
relate to expenditure on revenue
account, Rs, 597-70 crores to capital
expenditure, Rs. 362'53 crores for dis-
bursement of loans and advances and
Rs. 5,098:06 crores for the repayment
of debt. As the Members are already
in possession of the Budget docu-
ments and as there has been a general
discussion on the Budget in this
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House, I do not propose to take
time of the House further at
stage to explain these proposals.

the
this

Sir, I move.

Mr. DEPUTY CHAIRMAN: Motion
moved:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the ser-
vices of the financial year 1958-59,
as passed by the Lok Sabha, be
taken into consideration.”

Dr. R. B. GOUR (Andhra Pradesh):
Mr. Deputy Chairman, Sir, I wish on
this occasion to continue what I had
spoken in the course of the general
discussion. Sir, I wish to speak on
items Nos. 60 and 72. I would like
to stress certain difficulties that have
arisen in Himachal Pradesh because
of the administrative policies that the
Union Government, and more parti-
cularly the Home Ministry, has been
adopting towards that State. There
is a Territorial Council and a demo-
cratic set-up. The Central Govern-
ment has the final say. Huge
amounts have been sanctioned by the
Government of India to meet the
administrative expenditure on Hima-
chal Pradesh. , Now, Sir, it is said that
the grants for Himachal Pradesh have
been raised from Rs. 67 lakhs to Rs. 2
crores. But I would request the hon.
Minister, thrifty as he is in spending
and liberal as he is in taxing to kind-
ly go into the expenditure of this
huge amount in that exclusive, or I
should say jagiri, area of the Central
Government which is called Himachal
Pradesh.

Sarr B. GOPALA REDDI: Serfe-
khas, as we call it in Hyderabad.

Dr. R. B. GOUR: You can call it
Serfekhas.

SHr1 JASWANT SINGH
than): Jagirs are abolished.

(Rajas-

Dr. R. B. GOUR: Now, Sir, this
huge amount is spent, not on the eco-
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nomic development of this backward
area, not on the advancement of the
cultural and material life of the peo-
ple there, but on increasing the cost
of administration. Now, Sir, we have
got States, but we do not have three
parallel Secretariats imposed on one
single State, as is the case with Hima-
chal Pradesh. We have the Lieute-
nant Governor's Secretariat; we have
the Chiet Secretary and his staff and
we have also got the Territorial
Council Secretariat. Now, there is no
co-ordination between these three
Secretariats. There is no division of
jobs between these three. The result
is that there is a super-imposed
heavy administration costing heavily
tc the people of Himachal Pradesh.
That reminds me of the sort of
administration that we had after police
action in the old Hyderabad State,
which wag in fact a dual administra-~
tion resulting in increasing the cost
cof the administration plus decreasing
the efficiency of the administration.
Now, Sir, a similar situation has aris-
en in Himachal Pradesh.

Sir, in the various audit reports
that have been supplied to us we
have been given to understand that
the major items of expenditure in
Himachal Pradesh have been on irri-
gation and roads. I may also draw
your attention to the reply given by
the hon. Minister, Shri Datar, to
Question No. 404 on the 13th of March
this year put by Shrimati Lila Devi.
Mr. Datar placed on the Table of the
House that whole list of officers who
are drafted in Himachal Pradesh.
There were about 47 officers and more
than half of them, I think, belonged
to the CP.W.D. and the Central Water
and Power Commission. Most of them
have been transferred from here and
sent on deputation to Himachal Pra-
desh. Now, Ilocking at this large
number of C.P.W.D. officials, looking
at this large number of specialists
from the Central Water and Power
Commission who have been sent to
Himachal Pradesh, the impression
created would be that great public
, works and development works have




267 Appropriation (No. 2)

taken place there in Himachal Pra-
desh. But is that the case? Is that
really so? Is that the situation in
Himachal Pradesh? In the course of
his reply, Shri Datar had stated that
those officers were drawing their usual
amounts and being posted from either
Uttar Pradesh or the CP.W.D.,, they
must get their deputation allowance,
and all those things were normal. But
I think the only abnormal thing in the
situation is that all these normally
high salaries and normally high
allowances are being taken away from
a very abnormally backward State.
So, Sir, the whole question has to be
gone into, a deadline has to be fixeq,
and a target has to be fixed, so that
this situation may change and Hima-
chal Pradesh may have its own nor-
mal administrative staff, and these
high-salaried officials being drafted in
Himachal Pradesh with deputation
allowances may be put an end to,
because that would bring down the
cost of administration. When
the old Himachal Pradesh had
its Assembly, it had only one
Deputy Director of Education
and now with the Territorial Council
coming into being, you have a Princi-
pal Education Officer who has all the
schools under his charge. Then for
one degree college at Mandi and one
intermediate college at Bilaspur, you
have one Director of Education, one
Deputy Director and one Assistant
Director of Education. For two col-
leges, one college at Mandi and an
intermediate college at Bilaspur, you
have three educational officers—a Dir-
ector, a Deputy Director and an Agsis-
tant Director. This looks ridiculous
and this must stop. After all educa-
tion is to be improv in Himachal
Pradesh not by appoining more officers
but by opening more colleges and
schools. Such a huge waste is going
on under the very eyes—and some
time back Mrs. Alva remarked under
the vigilant eyes—of our Home Minis-
ter. I don’t see how those vigilant
eyes have closed when Himachal Pra-
desh is to be looked into. In Himachal
Pradesh this sort of open waste is
going on. A drain of money is there
and this has to be very seriously look-
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ed into. I have been drawing the
attention of the Government to these
facts but unfortunately so far, all my
words have fallen on deaf ears and I
hope that at least now they will fall
on receptive ears of the Minister for
Revenue and Expenditure.

Sir, they have taken up the so-call-
ed irrigation development projects. I
would like to ask how much irrigated
area has increased, how much more
land has been brought under culti-
vation. My information is that some-
times new kuhls are dug but they are

rendered useless after some time
because of some sand accumulation
or something happening. I am told

that during the First Five Year Plan
so many irrigation projects had been
taken in hand. I would like to know
what is the sum total of this pro-
gramme, how much more land has
been brought under cultivation. This
information is absoltutely necessary
otherwise this whole expenditure on
these so-called projects and on the
CPW.D. and Central Water and
Power Commission staff sent to Hima-
chal Pradesh for developing it is a
sheer waste. On irrigation large sums
have been spent on several kuhls, for
instance in Nirsu Kuhl in Mahasu
district You have a Chyuhal Kuhl in
Chamba and kuhls in Bahl in Mandi
district but not a single acre of extra
land has been brought under culti-
vation under these kuhls. I am open
to correction. I would like the repre-
sentative of the Home Ministry to
give a little thought to this question
and give a <¥easoned reply to these
peints I am raising.

About roads also, in reply to a
question by my erstwhile colleague
Shri C. L. Verma here, Shri Datar
told us again on the 13th March this
year that there were about 11 roads
in one border area of Chini tehsil
only to be constructed and huge
amounts were granted. I would like
to know whether constructions have
been taken on hand. I would like to
know whether these amounts are
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being spent for the development oi
roads in such a hilly tract as Hima-
chal Pradesh, obviously badly need-

ed roads. Are these roads being
constructed? My information is that
more money is being wast-

ed on levelling the existing roads
rather than in bringing about new
roads. My information is that they
have taken up the construction of
many roads on hand and the result
is they are not able to complete any
of them. My information is that
some of these road constructions
have already been put an end to ov
stopped. Nobody would deny that
these roads play a very important role
in the development of Himachal Pra-
desh, in opening up the territory and
in the economic, commercial and
industrial developmen‘f of those back-
ward areas, In connection with Hima-
chal Pradesh, I would suggest that
there is so much of forest wealth. It
is said that you are spending so much
on development of cottage industries.
I would like to have a report on the
development of cottage industries and
the expenditure on the same. I would
like to have a report on the develop-
ment of forest wealth in Himachal
Pradesh. There is a salt mine in
Mandi and it is said that there is 60
per cent. salt content in it. Are you
developing it? In Mandi itself, salt
is sold at blackmarket rates. Wheat
is selling there at Rs. 40’ a maund in
some areas in Himachal Pradesh.
Such is the situation in that back-
ward area. I would like to know what
is the administration or Home Minis-
try doing and how the Finance Min-~
istry is dealing with this particular
negligence and dereliction of duty on
the part of the Home Ministry. This
is a very important question. I think
I can have a little more liberty with
the Finance Ministry now and I would
like the Finance Ministry

Surr JASWANT SINGH: What has
happened now?

Dr. R. B. GOUR: There are certain
changes. For example, a person
belonging to my State is now in the
Finance Ministry.
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Syrr JASWANT SINGH: So, you
can take liberties?

Dr. R. B. GOUR: Yes, though not
much. So, I would like to draw the
attention of the House to this situa-
tion that obtains in Himachal Pra-
desh. Then there is a feeling in Hima-
chal Pradesh that in matters of re-
cruitment to high administrative posts,
there is an amount of open discrimi-
nation in favour of cadres
from U.P. Here again I have got only
facts and figures. Now, a list of offi-
cials who had been sent to Himachal
Pradesh was supplied to this House or
was laid on the Table of the Houase
on the 13th March this year in reply
to a question by my hon. friend.
There they have not given the State
to which those people, who have been
sent from CPWD. and Central
Water and Power Commission, be-
long. They have not mentioned the
name of the States they belonged to
but they have given in respect of
others. Among those, I found that out
of 11 such officials, two are from
Fanjab and 9 from U.P. and npne
from Himachal Pradesh itself. So,
there is a feeling that there is a dis-
crimination in selection of cadres for
the administrative services, highly
remunerative administrative services,
and that is in favour of U.P. That is
the feeling developing in Himachal
Pradesh and the facts supplied to
us by the Ministry itself do not contra-
dict that feeling or say that that feel-
ing is unjustified. I don’t know if
1.A.S. officials can be found only from
U.P. and not from any other States
in this country. I don’t know if these
gentlemen are specially suited to
efficiently administer, and cadres are
not found from anywhere else. There-
fore, 1 say that these may look small
matters but they really create big
problems and unfortunately these
services are creating a serious pro-
blem. Unless you draw into the ser-
vice, cadres coming from areas
where you want these services to
administer, you will not have an effi-
cient administration or an adminis-
tration closely related to the people

there. There is an absolute necessity
of seeing that cadres of that State are

coming .

ol
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created and these officials who have
‘been taken to Himachal Pradesh at
high cost are taken away from there
and sent back to their original posts.
Unless this is done, the situation
there in the services is surely not
going to improve,

Next, I would like to say a few
words on the Vote No. 72 which con~
cerns the Ministry of Labour. I do
not want to speak much on this,
because I have already spoken at
length on this question in my speech
in the general debate. But I would
like to draw pointed attention to two
or three questions.

The first question that I would like
to draw the attention of the Labour
* Ministry to is connected with the
working of the Minimum Wages Act.
This Act had been passed long ago
and it has recently been extended up
to the year 1962, A report on the
working of this Act up to the year
ending 1955 has already been circu-~
lated. But we find that this particu-
Jar Act is not implemented. In fact,
many  States-—and unfortunately
Andhra Pradesh is the biggest
defaulter in this respect—have not
implemented the Minimum Wages Act,
The question of the fixing of a mini~
mum wage for agricultural labour is
hanging fire. The question of the fix-
ation of minimum wages for local
body employees in the entire State of
Andhra Pradesh is also pending, 1
should say, because in the Telangana
area it is yet to be fixed and in the
other areas it has to be revised
because it was fixed in 1950. And in
some places the wages fixed under
the Minimum Wages Act were much
lower than what the labqurers were
drawing. We have got to see when
this sweated labour has got this con-
cession, when the country has taken
up a firm decision that this sweated
labour, this unorganised labour, back-
ward labour, which cannot stand on
its own feet and bargain with its em-
ployers should get protection from
Parliament through the Minimum
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vernments are aulhorised and em-
powered and when they have been
given the necessary powers and
obligations to fix the minimum wages.
We have to see that these minimum
wages are fixed and paid by the em-
ployers. It is here that the biggest
social responsibility falls on the shoul-
ders of the State Governments. But
it is here that the State Governments
are not rising to their responsibility.
I think when Parliament has passed
that Act, it is the responsibility of the
Central Government to see that the
State Governments do implement this
Act. After all, you have periodical
meetings with the Labour Ministers
and in so many small matters you do
interfere with the State Governments.
Here I do not really want you to
interfere. I only want supervision and
control, a pulling up.

272

(Time bell rings.)

Mr. DEPUTY CHAIRMAN: You
have alrealy taken twenty minutes.

Dr. R. B. GOUR: But so far as we
are concerned, we are given time for
the entire Party.

a

Mr. DEPUTY CHAIRMAN: You
have to adjust. You know the time
allowed to your Party. I have ne
objection if you adjust amongst your-
selves.

Dr. R. B. GOUR: I am coming to
the end. After all Labour Ministry ...

Mr. DEPUTY CHAIRMAN: But
you will be cutting into the time of
the other Members. I leave it to you
to adjust.

Dr. R. B. GOUR: So, it is a very
serious problem. When we have
passed the Act and extended the period
for fixation of fhe minimum wages
and for the revision of the minimum
wages, we have also to see that it is
being implemented. Here, many of
the State Governments have failed te

Wages Act and when the State Gov- | implement this particular provision.
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Then I come to the question of the
wage boards. After a long tussle,
after much discussion, controversy,
arguments and so on, the Government
has come to this firm conclusion that
wage boards should be established.
But why are you halting and going
slowly like the famous “drip torture”
method of the Chinese. One wage
board after another comes out of the
Central Ministry. This is very pain-
ful. So far you have wage boards
only in the textile industry, in the
sugar .industry and in the cement
industry. But there are so many other
industries where you have got
establish wage boards. Why not
expedite the process?

Then again, these wage boards are
meant to determine certain standards
of wages. It is a question of certain
policies that are being committed to
by the entire irade union movement
and al] the employers. You do take
the necessary care to see that various
shades of employers’ opinions are
definitely represented on the board.
Whether they are big, small or
medium, all sorts of employers are
there and the various shades of em-
ployers’ opinions are represented on
the board. But when it comes to
labour, I do not know what pleasure
the Labour Ministry takes in trying
to discriminate hetween one trade
union and another. The latest example
is that of the wage board for cement.
The IN.T.U.C. is on the sugar board
but not the ALTUC. or HMS. In
another place the hon. Deputy Minis-
ter for Labour gave it as his opinion
that according to his calculations
there are 15,000 members in the
INTU.C. and the AILTUC. has
only 5,000 and the HM.S. only 4,000.
And so he has excluded the 5,000 and
4,000 and given representation only to
the Union with a membership of 15,000.
It stands to reason that among the
four representatives, 2 should have
been given to INTU.C, and one
each should come from ALT.U.C. and
HM.S. After all the decisions of
these wage boards will have to be
implemented not only in the industry
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where there is this 15,000 member-
ship but also where the 5,000 and 4,000
memberships are there. What are
you going to do? That is the ques-
tion. The hon. Labour Minister told
us that he will convene a conference
of labour representatives to decide
the principles on which this repre-

sentation is to be given. The hon.
Deputy Minister evolves principle
after principle that suit only the

IN.T.U.C. but which utterly exclude
the other organisations. Why he
does it I do not know. For example,
in Hyderabad, and in the old State of
Hyderabad and in the late Andhra
State there is no principle for giving
representation for labour. Some
timeg the LN.T.U.C. is given 3, the
HM.S. one and the AITUC. is
ignored. Later on it is given one
seat. But when it came about that
the A.IT.U.C. had the highest num-
ber of members, then they suddenly
changeq it all and they gave one rep-
resentative to each. Why? That is
what I want to know. If it is mem-
bership, then it should apply in every
case. In the case of representation
in the cement wage board it is mem-
bership but in the other case, in
Andhra Pradesh it is not membership,
but it is a question of policy, of dis-
cussion of mutual understanding and
so on. So, I want to know what is
the principle that guides them. 1
say, this question of representation
on these committees, this question of
discrimination against organisations,
that the hon. Deputy Minister does
not seem to understand and favour
is becoming a very serious menace in
all these conferences in this country.
For example, take the State En-'
ployers’ Insurance Corporation. The
AITUC only is on the Corpora-
tion and I doubt if the HMS. Iis
represented there. Then, it has no
representation on the Benefits Coun-
cil, no representation on the Stand-
ing Committee.  After all, there
should be the same approach to this
problem and it should be a principled
approach. After all, a policy is going
to be evolved and a programme is
going to be chalked out. And it is
going to chalk out a programme for
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the entire labour, not only for one
seetion of labour. There should be
this understanding. Why this dis-
crimination in representation? The
Cement Wage Board is the classical
example of ignoring 9,000 members,
of giving no representation to these
.but for the 15,000 according to his
calculation. Then, Sir, I do not know
why the Labpur Ministry suddenly
becomes ineffective when it comes to
a question of the State-owned con-
cerns. Take the famous Hindustan
Aircraft; take any State~owned con-
cern. Take the Railways, take the
Defence Organisations. The Labour
Ministry becomes suddenly helpless.
We want to know why ihe Labour
Ministry is absolutely ineffective
when it comes to a question of the
State~-owned concerns especially when
the labour relations in such concerns
are deteriorating. I am glad that an
amendment is coming up in respect
of the Employees’ Provident Fund
and this will include all the State-
owned concerns which have so far
been exempted but then the other
labour laws are not implemertited in
the State-owned undertakings. If
you go to the Labour Department for
redress, the Labour Department is
absolutely helpless and ineffective.
This is a very serious question. You
want absolute equality before the
law for all ordinary citizens and so,
why not have absolute equality before
labour law both for the State-owned
sector and the private sector?

A decision was taken about seven
years ago by the General Body of
the Employees’ State Insurance
Corporation that the benefits of this
Employees® State Insurance will be
extended to the families of all the
workers. A decision was also taken
that hospitals will be opened in places
like Bombay, Madras, Calcutta,
Kanpur, etc.,, where there are a large
number of insured employees. What
has happened to this decision? Why
are they not implementing the deci-
sion? 1 am told that it is the State
Governments that come in the way of
opening of these hospitals. I am
told that the West Bengal Govern-
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ment in general and the Chief Minis~
ter in particular are opposed {o the
opening of a hospital in Calcutta. If
that is so, why should the Labour
Ministry here feel helpless regarding
the implementation of a decision
taken by the Corporation? This
thing has created a gserious problem
and I would ask the hon. Finance
Minister to cut out the expenditure
allotted for the Labour Ministry so
that some sense dawns on the Labour
Ministry because that amount is an
absolute waste, it is absolutely in-
effective in relation to the other
departments of the State sector.

With these few words, Sir, T con-
clude and I thank you for the oppor-
tunity.

Surr VIJAY SINGH (Rajasthan):
Mr. Deputy Chairman, I rise to sup-
port the motion moved by the hon,
Minister. In doing so, Sir, I would
like to make a few observations on
one of the most important problems
that is before the country today, I
mean the problem of food. As it is,
Sir, detailed discussions about the
particular Ministry take place in the
other House and we in this House
discuss about general principles but,
according to me, discussion about the
general principles is as important as
discussion about the details, Sir,
our country became independent in
1947 and nearly eleven years have
elapsed. There are several notable
achievements to the credit of our
Governmen{, for example, we have
successfully conducted two General
Elections which were the greatest
democratic elections ever conducted
in the annals of human history but,
so far as the problem of food is con~
cerned, we have not fared better and
the problem of food that was agitat-
ing our minds in 1947 and 1948 is
still agitating the mind of the nation,
even in 1958. The other day, the
hon. Food Minister, while discussing
this problem in the other House,
gave certain figures of production for
the last five or six years, which I

shall quote presently, and showed
that our production has increased.
In the same way, he gave certfain
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figures of the foodgrain prices and
tried to show that the foodgrain
prices are not rising as much as they
ought to and that there was a down-
ward trend. 1 will quote his actual
words. Speaking in Lok Sabha about
food production, he said:

“In 1951-52, treating 1949-50 as
base, the figures of production were
97:5. In 1952-53, they went up to
102, In 1953-54, they went up fto
114-3. In 1954-55 they went up to
1164 There was a drop in 1955-
56 and they came down to 1159,
However, in 1956-57, they went up
to 123

As regards the price trend, he says:

“Coming to the prices, treating
again 1952-53 as the base, in Janu-
ary 1957, the prices’ were 97, in
February they rose to 100..........
They reached the peak figure of 106
in August and them they declined
reaching a figure of 97 in January,
1958. In the week ending second
March, the prices went down to
95."

This picture that the hon. Food
Minister has presented before us is
rather good but I will say that this
is a clever presentation of the pic-
ture likke a good lawyer and we
should not be deflected by the facts
and figures that are quoted again and
again before us from the stark reali-
ties that we see all round us in the
countryside. In fact, Sir, I would
like to suggest that this problem of
food must be tackled with imagina-
tion, courage and drive. We all talk
about the core of the Plan, but,
according to me, Sir, the core of the
Plan must be the food production in
the country because no country where
80 per cent. of the population lives
on agriculture can do without it and
it passes out of comprehension to
. know that we are still importing food
from outside. Mahatma Gandhiji
wag against the import of cloth from
outside because that was the second
basi¢ necessity of human beings and
in his diagnosis, he said that the
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necessity of human beings.
know what he would have said to-
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country cannot become rich if it
went on importing the second basic
I do not

day if he had been alive when we

not only import cloth but also im-
port food which is the

first basic
necessity of human life. According
to me, Sir, therefore, we must lay
greater emphasis upon the produc-
tion of food in the country. We
have completed the first Five Year

Plan successfully.and two years of

the Second Plan have also gone by.
It is time, therefore, that we try to

find out where we were going in our

planning, where we are driving and
what we should do. In this connec-
tion, Sir, I will crave the indulgence
of the House to allow me to read a

passage from a recent Yook of
Maurice Zinkin, *“Development for
Free Asia”. He says on page 36:

“In Asia, which can so much less
afford waste, Governments must
consider with the greatest care the
real cost of the schemes they foster.
It may be that an automobile plant
will considerably increase self-
sufficiency, but if the number of
automobiles required in any parti-
cular country is so small that they
can only be produced locally at
three or five or ten times the cost
at which they could be imported,
then probably the country would be
stronger for putting these resour-
ces into something which would
be economically more beneficial a
fertiliser plant perhaps, so that
there would be more food, or new
roads so that cammunications
would improve. No general rule
can be laid down; each case must
be considered on its merits. But
it can at least be said that in every
instance where some industry asks
for protection or for subsidy, the
onus of proving that the benefits
gained will more than offset the
economic loss must be placed
squarely upon that industry. At
present in every country of the
world, and Asian countries are no
exception, a large number of
industries are allowed to batten on
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the community without any com-
mensurate return either in extra
national safety or anything else.

The third confusion is the general
belief that industry is more pro-
ductive than agriculture and there-
fore countries should industrialise
as fast as possible. It is, in general,
historically true that over the last
century industry has produced a
larger income per head employed
than agriculture, though there are
some notable exceptions, such as
Australia, New Zealand and the
Argentina. But there is no immut-
able rule which requires that it
should be so; the reason why it is
so often so in practice is merely
that, in most countries, there has
been much more capital put into
industry  than into agriculture.
With the great advance in agricul-
tural science of the last generation,
capital invested in agriculture, in
Tesearch, for instance, or tube-
wells, may well give a bigger re-
turn quicker than any alternative
industrial investment. Tndustry is
very often not even as large a pro-
vider of employment as agricul-
ture; irrigation, for example, which
roughly doubles the amount of
work to be done on each acre
getting water, usually gives more
employment than any other way
of using the same amount of
capital.”

These are the considerations that
have been put before us by a very
eminent economist, a man of modern
age, and I will commend them with
all the emphasis at my command for
the consideration of the Government.

Now, Sir, having said this I would
like to place three more concrete
suggestions in this connection for the
consideration of the House. First, T
would like to say that there should
be effective co-operation between the
work of the various Ministries, for
example, the activities of the Minis-
try of Community Development, the
Ministry of Food and the Ministry of
Irrigation should all be co-ordinated.
We all know, Sir, that the basic need
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of agriculture is irrigation. Recent-
ly facts have come to our notice that
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as many as forty lakh acres of
land could be irrigated, but the
water could not reach all these

lands because the channels were not
dug. Why? Because there is no
proper co-ordination betweer the
various Ministries that are working
in the Government of India. In the
same way, Sir, we learn that forty
lakh acres of land of the Punjab is

. waterlogged. So there is the problem

of excess water in Punjab. Now
adjacent to Punjab is Rajasthan and
there the land is lying waste because
there is no water. Now, this water
which is causing waste in
could easily be diverted to Rajasthan.
I am only trying to show that

Dr. R. B. GOUR: Are you prepared
to pay for that water?

Surr VIJAY SINGH: Certainly.
We will not only pay for that but
will also pay the betterment levy.

Now, Sir, this is only one aspect
of the problem that 1 have put. An-
other important aspect in connection
with agriculture that I would put is
that we must care about the main
factor in agricultural production and
that is man. When all plant and
machinery are there, man remains
more important than any machine,
and we all know the pitiable condi-
tion in which our peasants are carry-
ing on. We have pians for the deve-
lopment of our agriculture but how
can our agriculture develop if the
basic factor in agricultural produc-
tion, namely, the human factor, is
neglected? No doubt the various
land reforms that we have enacted

in the country have certainly gone a .

long way to ameliorate the condition
of the peasants. To that extent they
are all welcome but, nevertheless it
is the tounden duty of our Govern-
mert to care more for the human
factor that is involved in the process
of agriculture. We all know, 8ir,
that planning of agricultural sector
is not so easy as it is in the industrial
In the industrial sector we

Punjab -
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can plan sitting at our table, but
when we go to the agricultural sec-
tor we have to bear in mird the
human factor that is involved. There-
fore, it makes it all the morz import-
ant for us to see, that the coadition
of the peasant is ameliorated. This
aspect of planning, namely, planning
in agricultural sector, is very diificult.
It is not only the experience of
democracy but it is the experience of
totalitarian countries also. The idea
of planning started with Russia
where planning was started, 1 sup-
pose, in 1928, but so far as the agri-
cultural sector is comncerned, even
Russia’s condition is not as satisfac-
tory as it ought to be. Here also 1
would like to give the authority of a
recent book ‘The New Class: An
Analysis of the Communist System’ by
Djilas. It says on page 57:

“Reliable statistics are not awvail-
able, but all evidence confirms
that yields per acre in the U.S.S.R.
have not been increased over the
yields in Czarist Russia, and that
the number of livestock still does
not approach the pre-revolutionary
figure.”

Dr, R. B. GOUR:
authority?

Surr VIJAY SINGH: My authority
is this book. I shall give it to you
for reading; you cannot take it away.
. It may be right; it may be wrong,
but we have Mr. Khrushchev who
says that there is something funda-
mentally wrong with the agricultural
processes in Russia. I do not mean
to say that all this is wrong or right.
I have quoted the portion to stress
that the vita] human factor in agri-
culture has to be looked after. That
is only my plea. Whether the autho-
rity is right or wrong you can say.
Probably you arrested the man
because he wrote this book. He was
the Vice-President of Yugoslavia and
he is now in prison.

Dr. R. B. GOUR: Sometimes, you
were quouting Tito and now you ave
quoting Djilas.

What is  your
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SHrRI VIJAY SINGH: We do not
have to quarrel over that. Now,
agricultural science has made tre-
mendous advance in modern times.
But how can we utilise all this
advance in agricultural science?
According to me, Sir, the only way to
do so is to make the agricultural
industry attractive enough for the
educated men to go and settle in the
villages.  There is rapid urbaniza-
tion going on in the country. We
want that the agricultural industry
should be run so profitably as to
make the educated men to go and
settle on lands. But the difficulties
of planning are there and there is
the problem of agricultural improve-
ment. Therefore, make the condition
of the agriculturists prosperous;
therefore, make the condition of the
agriculturists happy. Make it so, so
that the educated men of our country
can go and take up the profession of
agriculture and supply the greatest
need of the country, namely food.

Surr SHEEL BHADRA YAJEE
(Bihar): Also the Members of Parlia-
ment.

Sarr VIJAY SINGH: If they feel
like it they should also certainly do.

Now, this brings me to the pro-
position of ceiling. Imposition of
ceiling is essential but the ceiling that
we impose must be such that it will
leave sufficient incentive with far-
mers.  After all if we only single
out agricultural sector for imposition
of ceiling, it will have bad conse-
quences so far as national economy
as a whole is concerned. People
will get away from  agriculture,
which will mean ruin of this industry.
My proposition is that imposition of
ceiling should be a uniform process,
and because agricultural industry
needs encouragement,r we should so
plan that it provides enough incen-
tive. The directions of the Planning
Commission to the various States
should be to this effect.

(Time bell rings.)

Can I have five minutes more, Sir?
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Mr, DEPUTY CHAIRMAN: Only
five hours have been allotted to the
Congress Members. There are twenty

Members. .
Surt VIJAY SINGH: If you give
me five minutes I shall proceed.

Otherwise, I shall close down with
these one or two points.

Mr. DEPUTY CHAIRMAN: Go on
please.

Sarr VIJAY SINGH: Closely allied
with the problem of ceiling is the
problem of agricultural prices. If
we will not assure our cultivator
adequate returns for the produce that
he produces he will not put in the
best in him. The greatest difficulty
nowadays is that prices at the time
of harvest are low and the middle-
man hoards the grain and the poor
cultivator gets nothing. Therefore,
the State must announce in advance
a fixed price policy for the agricul-
tural produce. If that is done, I can
assure this House that the agricul-
turists of our country will put in
what is the best in them. Our dele-
gation that went to China has report-
ed that one of the principal things
that the Communist Government of

China has done is that they have
fixed remunerative prices for the
agricultural produce. Some such

thing should be done in our country
also, and while the formulation of
agricultural prices or price structure
is being evolved, 1 will suggest that
all sorts of interested persons, per-
sons who are affected must be con-
sulted. Planning must not only be
formulated in the Government Sec-
retariat but active public co-opera~
fion and public opinion must be
. invited and respected. You may for-
mulate a plan but if it is not work-
able, then it will not be accepted.
Then I will come to the question of
co-operative farming. According tc
me there is no escape from the fact
that if our agricultural industry is to
succeed it must be based on
co-operative  principles, But this
co-operative farming should not take
the form of collective farming or
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forced co-operative farming as in
China or Russia. I have just given
the instance of Russia where collec-
tivisation has not been a success. In
the same way the example of China
is also before us. Apart from the
fact whether this has succeeded there
or not we have to bear in mind that
conditions in our country are basical-
ly different from what we find in
those countries. The democratic
way of life that we have come to
adopt has placed certain restrictions
upon the power of the State to coerce
the people in a totalitarian way.
Therefore, we have to lay greater
emphasis on service co-operatives
rather than on producers co-opera-
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tives. The greatest need of the
farmer today is the availability of
credit. The Survey Report about

Rural Credit that we have all seen
goes to show that only 3 per cent. of
the credit needs of the farmer is met
by Government resources. Recent-
ly, we have made t{remendous
advance and the provision in the pre-
sent Budget is, if T am not wrong,
about Rs. 140 crores. While this
is a right beginning, the needs
of agricultural credit are such that we
will require about Rs. 1,000 crores. So,
the present provision will meet only
about 10 per cent. of our requirements.
So, we have a long way to go in this
direction. Along with credit we
require good seeds; we require good
implements. In this connection, I
would like to say that if Government
were to provide all these facilities and
if there is this co-operation between
the Government and the cultivator,
much good can result. We have got a
Central Tractor Organisation; a lot of
complaints is heard about that Orga-
nisation. T would like to suggest that
if we had three or four tractors in
every district, the cultivators can have
these tractors, of course, on the usual
rental basis and much good can result.
You may say that this is a State sub-
ject; well, certainly it is a State subject
but we can give direction to the
States in thig connection. :

Dr. R. P. DUBE (Madhya Pradesh):
What about maintenance?
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Ser1 VIJAY SINGH: Of course,
maintenance will be looked affer by
the Government; the poor cultivator
will not be able to maintain it at all.

Lastly, I would like to say a few
words about our cattle wealth and
improvement of our livestock. When
we talk about food production, the
problem of food is only partly solved.
The diet is not complete if it is not
supported by animal food like milk,
butter, ghee, meat etc. The time at
my disposal will not allow me to dilate
at length on this point, but I think
this is a very important point. Only
the other day Pandit Thakurdas
Bhargava in the other House said
that we should have a separate Minis-
try dealing only with Animal
Husbandry and I think that in the
last ten years we have not paid enough
attention towards the improvement of
our cattle wealth. I would like to
cite just one example of the neglect
of the Government in this regard and
I am giving the example of horse
breeding. We have to import horses
for the use of the military and for
other purposes from outside. There
was a scheme in the Defence Ministry
to start horse breeding centres in
this country. Now, Rajasthan, as we
know, is particularly suited for horse
breeding. When this scheme was com-
municated to the people there, they
were anxious to start breeding centres
on their own on the usual terms with
some subsidy from Government and
the matter was referred by the
Rajasthan Government to the Central
Government. I met some officials of
the Defence Ministry also but there

was no response from them and this

shows in the matter of animal husban-
dry and livestock how utterly
neglectful we are and this also brings
out the lack of co-ordination about
~ which I said just now.

(Time bell rings.)

ﬁow, one point, Sir, about the
Rajasthan canal. I will take only one
minute. We all talk about the food

problem and I am glad to bring this
8 RSD—5. o
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one of the biggest canals in history,
namely, the Rajasthan Canal, was
recently inaugurated by the hon. the
Home Minister and this is going to be
a very important factor in solving our
food problem but the successful
execution of this project is only possi-
ble when the Centre will come to the
aid of Rajasthan because Rajasthan
alone is not in a position to execute
a work of this dimension and 1 do
hope that the Centre will bear this in
mind and will give top priority to this
project. Sir, I thank vyou for the
time you have given me.

ot @ arwm (s ¢
REW(F Foeafa oft, ..., .

Dr. R. B. GOUR: Khadi, prohibition
and village industries.

Suri DEOKINANDAN NARAYAN:
You will have it as much as you want.

Juenrfa s, g fog fadas 9
gt faam a7 @ & a8 fadaw gf R
FHATTAF AT F AT AT A A ATEGTE
T 78 A1 W qF g @ & IEE
FEHT AFTs UF &1 8 fa gardr qismr
FTUATSE g1 | AISHT HT @THF 7FAE
AT XU JAT A7 fi gwi o wer
it 4, [ F9C AN F 7 9T g,
AT 78 UF & g1 gwar , fw 3w A
a8t W FE@T, 3@ FT EIT AE
fafar F=1 F@r AR FFO FY g
F¢AT | 5 39 fmg ¥ § 3 fadas 7
AT @At g a1 74 TF farar g 2
719 g, GEieF FoET & s
ST FTH g R & IR | Y97 gHarfgs
Ay gHA FT AT AT gl A A}
g 88 AT 79 IgF HAL 9 § 7w
FLAF E | FAT I FZ TS W
gh, mrarErrag angd ? gd =@
#gaT grm fF 77 alw agT 1@ §S,
aar feens 7gf Jar

TP
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T g AT { g I AEAT AT |
SR FHETTE T & RW W 9g
aaT Tt fF gaTdy A TR &, UYeo
FAT § L840 AT F wf, o
FUQ G FUF FOUT AT ATASA 97
T4 | qTg 99 qII-ATT ag g fw
¥AFH 99 3} A, S anr § famr
qRTE - AT &, ITHT TAFH IAT
F9 7 3% 97 FU2 qg | 99 faswg
A g § B o & &= @
§ ot T dqm g A, SR T
Yo FUT ¥# g, A % adt | 9@
o1 faard 2ar @ 5 g deatias
arear & afe fae F1 wrer gan g
A1 AT §AHT a9 37 AT A gHl
3, 7 & = &7 | FA7T TAFH FFW A
Al T a9g A AT ATAS TAFW
TG 9g TS 919 EA F AEF TTFA
It # T AT FAT a@—AT
te FOT T cu FUT & TE, AT T
get & ITHr T & EHW G qE T
foF A3 &1 33T A 7 §&T 4 EAR
TR, 9T FTRA 2 TS oY qE@ F
3 FAT 73 9@ & gE, g 3c A
agl | & WA gHE! a4 agaT &
foe w0 3T TR A A &, Tl Ay
2N e g8 AQ § W WFEE! Y
TET FF T T9 T T W &
wfae a8 = § fF Swrmfe it
TN &1 93 W & Afw T0FT Y T
A gE ¥

gq  IEF @19 & A aEr &
FHET F & Aifed | 7 7 gag -
#z TFES WY OF @9 9% @7 97 5
R ¥ H A H ARE L AW
igma’ga”f%&dﬁ"rﬁ Y @ 0y
§ fa gaw fag 9@ sfeg = g
qg ey & f& s g enie € fadi
quatfes dismr A, ag a% ;S AT
e E g @ @ g A E
8 RSD—6
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AT AT L& ATH FTH AFA 190 T3
I EH WA S I WA ?
ag g fad daadfy Ao & fud
TF 999 § | gAR S dw g §,
foas o s Y &, i fory amere
Fgdt o @r ], T d%R W faeam
armt & fog g Qe wet ¥ [/
AT | 9 99E M sfew g &
WAL 3@E A q FEr AT g e oag
TR T4 a6 (Y I¢ aF agd) @A
o FAg-509 I FOT O 99 TF

238_-

& Ty FSET w1 wafy § 2 wrEn I

1 sty fag fasr (Sawoad) -
SF JETAT ¥o @ gfg a¥ agdr & ar
T BIF TAAT FY agar § 7

s FEFETART ATUYI: TUHT TG
TRAERE CRFE K Aqriew qF fae
wat gwir fed 7 el feg wg &
IARY @A TR 94T Sern fE
ITH qUTH FIEIE qrEET 4§ ATE
WA 1 AN FEAITIIAT. L

o F#wYo THo a‘rﬁﬁ(?a’i) :
Fg fal & arg a9 IR 94T |

St IAWIATGA ATOEW : FT GFATE |
9 quY gAY IE THET AT AR ATAA
& ag & 2y ¥ T4 Y g FE AR
T FY X FTA | Ig T F71 %
F7 g3 &, 98 R 29T Tfed | 99 T
3T T 71 3@ & AT a1 gH qaT AT &
fiF gardr FTHYTEN T WWA | qga
T AW R

aoff gart i ww ;| gwer
10 FE W & | AF T qeat w1 W 1@
g & @ 8 TR A | R
qraTe gay suter @ e I=ar & g
e wrarfatgd & wifragid ”
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[# &= e AT

& F0 98 § f 7 Qdr & faae
JRTET 4T § 99 4qE § S S
FIAT T1EA, St AgAF-Awger famdr
i, a7 78 faeefr &1 Fr wraT 2
afas o a1 371 | $7 Jar g ? e
Fgar & f& AF ggied Fwa faeer
atfed foad fF ¥ wema-wwgd frmar
aF, A €T AT TFT &Y 78, TAAT Hre
/Y s A7 fRer «@1(@d | 3w 63
&gl a1 97 & fo foFamw ) & 2 @1
¢ ag 3% g At oo fafamy s a=%
feeg adY 5@ | w1T AqHY q@r § F
33 fe7 gu g o wiewwiwEw
BYLH AT A( | Iq RA R 0F TG
qrer faraT Tat fra® g<TR ¥ g reAT
£ ¢ fv g fefaam ow e
afFT Ay aq g gAr g | i
= fz7 gu aui FT iweaie!
FT RITH gAT | I W TFR A 48
urr &t 5 fafaw g fee @90
w1feg | fafaww sTew 919 g a9AAe
fopar At £ & o g Hfyw a7 ]
JUS FTAT, AW G_T FAT, 78 AF (B
ard 2 1 9 39 a@ & 9| 1A
FE T GIAAT § | 2EF WY-ATT FT
HT{ A G G FRYSART I ST
g it 38 fFame #1 e gt firemr
g, @t o sieww 2 & 98 9w §ar
FX | FF U FTET 59 (6F FT gFa
faaf A ana s afroarg i g
M TR T FEET AT A 7S fwaT
FL@ § ! T FT A AT 79 fHaq
FIH F A1 AT AAT T AT R,
TE o §EH ATEE FT I@EL AT
atg § AA FY A% § |

st sy Tag fase :
faer arer @l w0 §

FT3T &7 dT
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st RE. AR ATAW . HEA
qrga e &7 &7 Jden a8 ¢ fF
IWAT IIA AGT 9 AT g | QEUS
HAady § AT F1 o Fag 7 g
AT 9 & AGF FTIA KT oY HIT
FRTFT ¢80 | T T § R TF 99
St g #r faRr & g § S
frara s da7 7<an @ afve wA
#F 1 zafed I80 @19 38 & fF W
71T aTed 2 & AW ¥ wfus s G
g ar sy (Y T R fasdw
FEA G2 weT FA Fe ar wA
2N | @ &F o9 04T 75} FG1 a9 IF
Hqrq a4 AT AGY @ A § A
wfge s Gar fam s 1 gEd A
Tz T =fed, A o R fFam
e wat @ €t R el &
IR AEG AT § T HiAa § W/
IEFT IIATE gE A A FHA F
fedy @ | 99 a& o9 OHT 9EY w9
a% g% feqEl 4 ag smar #@0 fa
YT 92 FY FL FUTRT A 917 K,
i GRETIE (SO

e g o & qd=) v frmg §
¥w T § 98 48 & f% am w09 war
e #1 A ST § @9
@ | o 3@ 6 g@ awe 7 wfaey
e & fod 93 0% T @ T
o R e AT E T gAM A
=g o & F9 #r I & fog o
S M /A A AT 9 | 99 &9
a7 &t Fond arfesr &7 & 389 3@
forer gam § -

“The weakest spot in our pro-
gramme of community development
is the development of rural indus-
tries for providing employment to
the unemployed and the under-
employed.”
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g foE dag wiew darg fr o
Frpfed) sieiFe & S 7 oY fhe
for & 92 98 2 f% agl auefidedy Se=
§r A< AT @@ fear s =ifeg,
Iat fear € 9T @y & Wik aga @
feaqmad! g1 W@ & | v 5w fod 4
W 7E J@T ¢ ’

“The emphasis should shift with-
out delay to the more demanding
aspects of economic development
and the priorities as between the
different "dgtivities should be supply
of drinking water, improvement of
agriculture . . .”

and so on and so forth,

o wryfeel swy, e ofa @
HRAT FW@ & & g7 99 1 feRw
ATEA, AT THFA=  WeF=
3T, ST &9 48 & ¥ gt o=
arl & Fax saW faay s =wifed an
9 Il F UL A T fearar wr
TET X AgT ¥ FAETF @9 M AW A
BN & g g o & 919 A
FT qFar g |

e fmasn fod g
Jaq % ag fawfar we &7 ¥
gt & o s wotwe 9 foaer e
& gs g o1 st faww femr s
Fifed | =T I §, ATYET IqT R
£ At &7 T ST EET g ? 'S A
Faar & o o Sl w1 farer @rfad o
ary St T ITEeT FAE ATy
¥ frw a@ & @7 FT 8, 39H 9
ga@ & | wre gt g fewifer ag & f
Feqfadt ey & am ¥ faad
S, qfasT ana fawadr g, fow
a@ &1 faa A afgn s g9
grars ¥ fag geawme fear srar § ag
ma feames ¢ | Afwrg 9T ad @9
T TR AT R R HAAT g 7
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e F ™ § ) 8GR FaBaX
€ 9 @I § JqaT AT 7 0T
S @1 ATRaT g 1§ A At
wgRT & FgaT fF 5w g & #mw
FrghTEl wrae & fad wd) iy o
F1 IEY qYE A AgWHT F0F 39 g
FamaT A & fag W uF wst An
FT FLAT g W IF TwIWE I
FMFIAfFaaE ag @ afk
FRfE SoFce § AT FT LRI &
@8 A 9y ofyF giww dA%aT 1€
H,FH TG WA SATET &Y, AGT FT GRIART
gr @ grm ) zafed, 4 Ty awe
# ST @ A AR 39 g aw
A& N AW ARATE 1 TG IF W AN
F A= FFM F A @ 0K @
s 2 |

aet AT 7 e 1% & ar
§ FE AT E | FEIwne I
T, EUE—KS FT & 3088Y &qAT
qr | U IEFT G oH@TE@ &3 3N
AT a9 RS ¥ Y5 %, A AW A
N TAT W A TATE | WA &
fod &StFeE 915 T F @ gy
FTC &9GT oA« g1 @1 2 1 A
aifag a1 @@ A< Wad v a2 &
35 aF W & AT TTHRE A F
vefafrcdad T s e a@ 9w @1
g g mE @ Uz 9 g
W faar a1 fF o0& gro At &0
saw fow, wean foaa, aTg wie @
fF z@ A ¥ arda 1 #1 FEFen
T (RAT, FT 3T TG AT a9 & X
& A A @y weay faer w@r & 7

Dr. W. S. BARLINGAY: All the

money goes by the board.

i JARATT  AA@ : FFF qIE
d AmET = Safas frar # 6w
=T ATEan g
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oft 3¢ qanafa : 1y fme &Y T
2 Al o fime & sy AT AW
T w2 |

Dr. R. B. GOUR: Let him continue
tomorrow.

Mr. DEPUTY CHAIRMAN: You
have taken fifteen minutes.

Sarn DEOKINANDAN NARAYAN:
I shall take some seven or eight
minutes more. 1 did not get an
opportunity to speak on the Budget.

Mr. DEPUTY CHAIRMAN: Take
flve minutes and flnish your speech.

Dr. R. B. GOUR: Please give him
time. ) : .

Mr. DEPUTY CHAIRMAN: You can
continue tomorrow. There is a mess-
age from the Lok Sabha.

MESSAGE FROM THE LOK SABHA
THE FINANCE BILL, 1958

SECRETARY: Sir, I have to report
to the House the following message
received from the Lok Sabha, signed
by the Secretary of the Lok Sabha:

[ RAJYA SABHA ]

|
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“In accardance with the provisions
of Rule 96 of the Rules of Proce-
dure and Conduct of Business in
Lok Sabha, I am directed to
enclose herewith a copy of the Fin-
ance Bill, 1958, as passed by Lok
Sabha at its sitting held on the 23rd
April, 1958.

2, The Speaker has certified that
this Bill is a Money Bill within the
meaning of article 110 of the Consti-
tution of India.”

Sir, I lay the Bill on the Table.

ANNOUNCEMENT RE SITTING ON
SATURDAY, THE 26th APRIL, 1958

Mr, DEPUTY CHAIRMAN: I have
to inform hon. Members that there
will be a sitting of the House on Satur-
day, the 26th April, 1958.

The House stands adjourned till
11 a.m. tomorrow.

The House then adjourned
at two minutes past five of
the clock till eleven of the
clock on Thursday, the 24th
April 1958,



